




p$anatiow IL-For the purposes of this sec- 

a)  the word "proprietorn shall be deemed to 
include an assignee of proprietary rights, 
but not a mA1ilik-m&kbua& : 

( b )  when by any Iocal custom land is liable to 
exchange or redistribution among the cul- 
tivators thereof, land which is not sir- 
]and," and which is taken in exchange. 
for " sfr-land," becomes '< sir-land '? and 
the " sir-land " given in exchange for that 
land ceases to be " sir-land ": 

3, For section 6511 of the said Act the following Substitution 
all be substitutad, namely :- 

Provided that  no thilr;bd&r, gaontia or farmer 
shall be declared to be protected under this section 

less he or .those from whom be has inherited bas 









er or gaontia shall from the date of such 
n cease to be protected. 

that he has failed to pay the thik8-jams 
legally payable by him; 

b)  that he has diverted tho culturable land of 
the village to non-agricultural purposes, 
or is chargeable with some act or omission 
which renders him liable to be ejected.' 

69. (1) The Settlement-officer shall ascertain and Deterrnina- 

(&) land Ghich is at the time of his inquiry cul- 
tivated by the proprietor or one of the 
proprietors thereof and has been contin- 
uously so cultivated for a period of not 
less than twelve consecutive years ; and 







distribution as aforesaid.' 
Rulesrcgard- 10, In clause (a) of section 147A of the 
ing village- between the words " appointment " and sus 

Addition of 

167, Aot 

revenue. 

manner as an arrear of land-revenue.' , 




